CEMTRAL ADMINISTRATIVE TRIBUMAL, FRINCIFAL BRHCH

) 0 M. 265472001

HMew Dalhi, this the 18th day of Ssptember, 2002

Honble Shiri Justice ¥.8. adggarwal, Cha
Mo ble Shird M.P. S3ingh. Member ()

Rajendsr Pal Singh
¥ill., & PO Gadarpura . .
Distt. Udhan Singh Nagar, Uttaranchal .. Applicant

(Shri U.Srivastava, ddvocats)
VEIrSUS
Union of India, thirough

1. Secretary
Ministry of Railway
Rail Bhavan, New Delhi
2. General Manager
Morthern Rallway
o Bairoda House, MHew Delhi

)1 G. Contiroller of Stores
Northern Rallway
Barodd House, MNew Delhi .- Respondents

(Shi-i R.P.Aggarwal, Advocate

CQRDER (oral)
Shri Justice ¥v.5. fAggarwal, Chairman

By virtue of the present 048, applicant zsaks quashing -

of  the orders dated L&.10.25, 12.12.96 and 25.4.97.

3 -
virtue of these orders he has been removed From sarvices.
4 He had challenged the said orders in 0a HNo.1134/28, which
(F Came up before the Tribunal on 28.%.1998 and the Tir-ibunal

passed the following order:

Firs . Magira Chhibber, learned counssl For applicant
submits, on the instructions of the applicant, that
e ie likely to get the reliefs prayved for in the 08
S & result af the SC/aT Commission®s
recommendations.  In the circumstances counsel oravs
for withdrawal of the 0A. She alse pravs that, i
any, further grievance survives i+ may be opsn to
the applicant to pursus the remadies in  accordances
with  law. 2. In view of the above DA Is dizmissed
a8 withdrawn.,”
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resent 08 were also the same  in 31
MGL.1134,/93. Having withdrawn the said 08 indeed the

applicant  cannot  turn  around and challengs the zame

3. Learned counsel for the applicant states that he has
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3

"
AR

7,y

also praved for direction to the respondents to  deci
the  appeal of the appliant which is pending in terms of

-1 snows that this

I>

Aantiexure A-1. Ferusal of annexuie
letter dated 7.3.2001 from the Railway Board o MHorthern

Railway for the matter to be reconsidered is only an

nter-departmental communication in pursuasnt to  ocertain
observations made by the National Commission for SC & ST
(MC~3C&ST, for  short). Laarned Counsal for the
respondents has stated at the bar that in fact
respondents  have already advised NC-3C&ST to reject tﬁ@
case of applicant and there is nothing than can be done
nowW.  In other words, the representation of the applicant
that has been made to NC-3C&5T has been rejectad. That
being w0, no  Ffurther direction from this Tribunal is

called for. Resultantly, pressnt 04 must fail and is

G ey —e

coordingly dismissed. Mo costs.

(M.P. Singh) (¥V.5. Aggarwal)
HMamber (%) Chadrman
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